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INTRODUC'llION 
I, the Chairman of the Estimates Committee having been autho-

rised by the Committee to submit the Report on their behalf Prelellt 
this Seventy-Fourth Report on action taken by Government on the 
recommendations contained in the Sixty-Second Report ot the 
Estimates Committee (Eighth Lo~Sabha) on the Ministry ot Envi .. 
ronment and Forests-Ganga Project Directorate-Ganga Action 
p~~ ) . 

2. The Sixty-Second Report was presented t~ Lok Sabha on 21st 
April, 1988. Government furnished their replies indicatinag action 
taken on the recommendations contained in that Report on 11th 
October, 1988~ The replies were examined and the draft report was 
adopted by the Estimates Committee at their sitting held on 30th 
March, 1989. 

3. The Report has been divided into the following ChapterB:-
(i) Report. 
(ii) Recommendations/Observations which have been accept-

ed by Government. 

(iii) Recommendations/Observations which the Committee do 
not desire to pursue in view of Government's replies. 

(iv) Recommendations/Observations in respect of which re-
plies of Government bJive not been accepted. by the Com-
mittee. 

(v) Recommendations/Observations in respect of which ftnal 
replies of Governmf"nt are still awaited. 

4. An analysis of action taken by Government on the recommen-
dations contained in Sixty-two Report of Estimates Committee 
(Eighth Lok Sabha) is given in Appendix. It would be observed 
that out of 17 recommendations made in the Report, 9 recommenda-
tions i.e. about 53 per cent have been accepted by Government. The 
Committee have desired not to pursue 5 recommendations in view 
of Government's reply i.e. about 30 per cent. Replies have not been 
accepted in respect of 3 recommendations i.e. about 18 per cent. 

NEW DI:Lm; 
March 30, 1989 
chmmz 9, 1911 (5)----

(vii) 

ASUTOSH LAW, 
Cha.inn4ft, 

Estimates Committee. 



CHAPTER I 

REPOmr 
1.1 TlUs Report of tJe Estimates Committee deals with Action 

Takea. by Government on the recommendations cODtained. ixl· the· 
Sixty-secQlld Report (Eiihtb. Lok Sabha). on Gaup Ac.tk>n Plan. 
which was pl'ele11teci to the Ulk Sebha CIIIl 21at April. 1988.. 

1.2 Action taken Notes have been received in respect of aU the 
IT l'eeOMmemiations contained in the Report. 

1.3 Action taken notes on the recommen.dations of the Committee 
have been categorised as follows:-

(.i) Recommendations/Observations whicb have been a~ 
ed by the Government: 
81. No.. 1, '3~ 4, 6, 7, 8, 11, 12, 17. 

(ii) ReeOll1l'DeDadatiGml/~rnU0D8 which the C~iUee 
do not desire to ptnue in view ef ao.ernment', repMel: 
St. Nos. 2 .• 5, 9, 10~ 14. 

(Total 5-Chapter tn) 
(iii) Recommendations/ob~icau in respeet 01. whim GGw. 

emment's replies have not been aecepted by the Com-
mittee: I 

I 

S1. Nos. 13, 1', If. 
(ToUU J-Chapter IV) 

(iv) Recommendations/Observations in respect of which finat 
replies of Government are awaited: 
1'f11. 

(Nil--Ob8pter V, ~ 

L4 The CtmLlDittee will now deal with action taken by Govern-
meat on soae of the recommendations. 

UtilisatiOn of Funds 

ReeommenciatiOD (81. No. 3. Para 38) 

1.5 The Committee .bad observed that utiltntfon f!II. ,.. .... 
G .... Anti_ P.I8II. bad .been leu Ulan the .actual provision of, ~ds. 
Further, noting that an amount of Rs. 100 crOMS .... Wt oYIJt ia:iM 
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last year of Seventh Plan as against the estimated requirement of 
Rs. 64 crores, they had suggested that the targets should be put in 
right and realistic perspective! and steps should be taken to accele-
rate the tempo of wo.rk. 

1.6 In their reply the Ministry have stated that in the year 1987-
88. a sum of Rs .. 43.00 crores has been utilised againat the revised esti-
mates of Rs. 45.50 crores. The short-fall was mainly due to serious 
disruptions of work caused by staff strike in U.P. Jal Nigam in the 
working season. The Junior Engineers' strike continued even beyond 
March, 1988. It has been stated that for the year 1988-89, 214 sche-
mes have been sanctioned at a cost of Rs. 217.91 crores and by June, 
1988. another 20 schemes at a cost of Rs. 50 crores would be sanction-
ed. l The Ministry have also stated that varioUS measures have been 
initiated to expedite the progress of work. 

1.7 'l'he Committee appreciate that the Ministry are alive to the 
situation aIld are taJdng appropriate stePs to prescribe realistic tar-
pta ud to aeee1erate the pace of work. They hope that the progress 
in the execution of the work would. be periodically monitered at an 
appropriately hlaher level so that there are no time and cost over-
I'UIII and the work is completed accordinC to the prescribed sehe-
dale. They would 1&0 like to be apprised of the actual amount sanc-
tioned for execution of work during the year 1988-89 and the work 
aetuaUy curled out along with reasons for slippages, if any. 

DelAy in Completion of Wark at Parna 

Recommendation (SI. No.7, Para 43) 

1.8 The Committee had expressed concern that out of 20 works 
taken up for exectution at Patna, 18 were over-due for completion. 
and only one work had been completed. They had desired that slow 
progress might be looked into for necessary remedial action. 

1.9 The Ministry have stated that poor prdgress in the case of 
Patna Schemes is because the target dates for completion had been 
set before the estimates of the schemes could be considered and fin-
alised in 'Consultation with the State Government which took consi-
derable time. The needful has since been done and the Ganga Pro-
ject Directorate has been assured that all the sanctioned schemes 
would be completed by 31-3-1990.2 

I. At the time of factual verification, the \finlstry ha~ stated that after this sentence, 
tho foilowlQ may be acIdod-"Sy tho end of the financial vear 1988-89, 262 
lChemeIat a cost ofb. 258.44 CfOrea have been sanctioned". 

2. At the time of factual wrlftcatton the MInistry has stated that tho follon, may 
'" addecI to tbI. parqraph :-

"alon date ('rd April. 1989) 45 Schemes have been sanctioned,~nder the Gaqa 
Action Plan for P.tna. or the,:. 13 hav~ b~~n ell 11,lote:1 • 



3 

1.18 The Committee deprecate that tar,et da. for compleUon 
had been set before the cOlUllderation aad finali .. ti .. o! the estIma-
tes. At this stage they can only express the hope that thia sort of 
faulty plaaaiag would be avoidedt in future. There .houId be perIo-
cIieal aad eftedive review of execution of such projects at an appr0-
priate level 'l'he Committee would like to be IIppriaed of tJae up-to-
date position of actual progress in the execution of Patua Schemes 
vis-a-vis the prescribed targets. 

Industrial Pollution of River Ganga 

Recommendation (SI. No. 12, Para 56) 

1.11 The Committee expressed concern over the industrial pollu-
tion of river Ganga and, in the context of Ganga Plan authority not 
assuming direct responsibility of such pollution, had desired the 
Ministry/Central Board to i.ssue a directive to State Boards for tak-
ing recourse to the powers vested in them to deal with the situation 
effectively. .\ 

1.12 In reply thereto the Ministry have stated that out of 264 
Industrial Units 68 Units have been identified as gro~ polluters and 
asked to set up treatment facility in a time-bound manner. It has 
also been stated that 27 of such Industrial Units have not responded 
or are delaying action to set up treatment facilities.s Powers. have 
also been delegated to 20 State Governments by the Government of 
India to initiate action in appropriate cases. Be'garding the remaining 
States. their consent for delegating these powers has been asked for. 

1.13 The Committee are of the opinion that pollution of rivers 
due to Industrial eftluments is a matter of grave environmental con-
cern besides being a serious health ·hazard. They 1II'p the Ministry 
to euure that 27 industrial units which have 110t 10 far responded. to 
set up treatment faciUties or are adopting delayiDl tactla are 
asked to do the needful expeditiously falling whieh appropriate 
action should be initiated p,gainst them. 

The Committee hope that the Ministry wlll mo;nitor this work 
periodically and a1ao euure that neeeuary powers' to 
initiate action in appropriate cases under the Environment (Protec-
tieD) Aet, 1986 are allO delegated to aU 1!be State ao •• rftment. at a 
---------_. ------ ----

3. At the time of factual verification. the Ministry has stated : "One more MIltenc:e 
is to be added after "it was ........ treatment facilities". The DeW eonteace ·wmald 
be as follows :-

"Tn all the 27 cases appropriate action has been taken by the Government or 
India to make the IndduafriaJ Units set up etI1aont treatment fad1!tJes In a 
time-bound manner". 
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very early date. They would abo like to 1te JlllPriIN of JartMr de-
'.eltiPBteDts bl this reprd. 

Ganga Action Plan in Kanpuo-

a.cs ____ (81. N88.18, 15 and 18, Paras 89,11-72) 

1.14 The Committee had referred to improper maintenance at 
Kanpur Sewerage System result3Qg in overftow from the sewage line 
and pollution of the river Ganga. They had also observed that lack 
of proper maintenance had resulted in the Jajmau main Sewage pum-
ping station to become obsolete and worn out. The Committee had 
also observed that the drecigiog of the river near Kanpur wasbei'ftg 
resorted to for providing adequate water supply in the ri..er bamn 
at KanpW'. The Committee were informed that Dredging Operation 
,would .continue indeAnitely and had recommended that establish-
ment of a water treatment plan at or near the site whel'e the ri~ 
Ganga was flowing after ehanging its course, which was at a dis-
tance of about 8 Km., might be considered. They had expressed 
thllt, the capital expenditure require<f would be substantially eco-
nomical later on as it would obviate the need for dredging of the 
river at Kanpur. The Committee also noted that the dredged 
'material out of the bypass of the river basin, adjacent to the Kan-
pur City, was being pumped back into the basin of the river itself 
and desired that it needed to be examined how far it was in order 
to pump the dredged material into the basin, itself, instead of at a 
site from where it could not poSSibly flow back into the river. 

1.11 TQe Miaistry have stated that besides poor mail'ltaan.ce, the 
capacity of J ajmu PampingStation. is limited to 80 1\ILD as apbIIt 
the plfi&Ilt requirement of 31{) MLD (peak: flow). They 'have al80 
stated. that other problems ecmcemed Kanpur Water Supply De-
partment and City Developmeat. 1I 

. ", 
4 Attbe time or faGtua' verUtcltlonthe Miaistry tlift sta .. that Ifter GIll 

sont'enQl, the foUowin, IiIIIlY t.e added:-

It In' .... deci'- te set ... 511" Tnlltlll.1t Plant of 110 ..., 
n,ar tb" Jajrnllu main Pllmolnl station. An experimental 5 MID ASB plant .... 
alreaclY wb:Oll comps.ted an:! will be c:unmilsionod b.r 25th APril 1981. 

'5. Tbe MittlttTY bwe rlll'tl-er .fftFornted tile Committee tbat rhe rono.rilll TnI7 
be added to this parqraph:-

TIlt caPMI., 'of the '-iIllOU ~ :ltatiloll lies tlaee .,.. aUIIDeIltod 
to 150 MLD. 
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1.16 The Committee are dismayed that the Ministry have JUM 
&iven details 01 any specific steps intended to be takeD to improve 
the sewerage system. Th.,. aN IIot .tiafled with this half-hearted 
and casual reply of the Ministry. The Committee are of the opinion 
tbat .. ia~ appreacll with the WIll ia~.WlMAt ef tltate 
Governments and. eoaeerned agencles ill tile matter is abeolute1y 
essential to moe the prestigious project of cleaniD,g Ganga a grand 
success and ~ ~ ita «lolly. TIley nC'Ssn -lied that eftective 
remedial .teps to improve the Sew~e System. 8Dd driIIkiD.a' water 
1\UPP]Y .ystelll in 1tanpur in conjuDction with the U.P. ~­
mellt aaj Kanpur Water Supply and City Development I'bovIci he 
taken with exemplary promptitude, as any failure in the bulction-
ing of theee systems is likely to pOllute the river Ganea. *~y 
hamperiDa the p~ of Ganga Action Plan. The CemmUtee. tIes-
ire that the Ministry should consider their earlier I!eCOlIU1le.DdatiDn 
earn .. tly and arrauge to take appropriate remedial actio • .relating 
to (al improving city sewerage system; (bl establishment ol.-IYaier 
ueatmeld plant at an appropriate place; anti (c) PllDlpiag lhedr~d­
ged material at a proper place, i.e. Kapur, as recommended ~lier. 
They would like to be apprised of f1u6er developmeaq in these 
matten. . .: 



· CHAPTER II 

RIICOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN 

ACCEPTED BY THE GOVERNMENT 

BecollUDendation (Serial No.1, Para 11) 

The Committee n.eed hardly point out that Ganga has a very 
Important place in the lives of a vast majority of the people in the 
country in. as much as it serves more than 150 to 200 million people, 
not only for water, but for agriculture and other purposes also. It 
also occupies a uniqUe place in the holy scriptures like Bhagwad 
Gita,Upnishads etc. A very large chunk of India's population does 
not conSider Ganga as just another river but treats it with reverence 
and call it as, I'Ma Ganga". It is evident from the fact that Govern-
rneft,t . gave precedence to the cleaning of Ganga in comparison. to 
other ,major rivets which are stated to be equally polluted. The 
ComDlittee commend the GQvernme~t for launching a very presti-
gious project in cleaning Ganga and restoring its past glory. The 
Committee have an earnest desire that the Ganga Cleaning Project 
will be completed well in time and the aspirations of the people 
which touched a new peak with the launching of this project will be 
amply realised. The Committee do hope that such ambitious projects 
will be launched so far as the other major rivers of the country are 
concerned. 

Reply of GovernmeJlt 

Intensive studies for assessment of basin-wise pollution have 
been completed in respect of Damodar. Subarnarekha, Brahmani-
Baitarni and Krishna rivers. Studies on Sabarmati river basin have 
also been completed recently. The State Governments of Andhra 
Pradesh, Kamataka aDd Maharashtra have prepared an action plan 
for prevention of pollution. of Krishna river. Studies on Mahi, Mah-
anadl, Godavari and Kaveri basins have also been initiated recently. 
The State Governmen.ts of UP and Haryana and the Delhi Adminis-
tration have prepared schemes for prevention of pollution of Yam-
una river in their territories. 

2. While the experience gained under the Ganga Aetion Plan will 
definitely be useful in undertaking the similar schemes for other 

6 
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rivers of the country, decision fOr launching such projects for other 
rivers will depend upon the availability of resources. The State Gov-
ernment of Madhya Pradesh has initiated an action plan for cleantng 
of river Narmada out of their own budgetary resources. 

[M/o. Environment and Forests O.M. No. HllOl3-4-88CPW-
(GPD) Dated 11-10-88] 

Recommendation (Serial No, 3. Para 31) 

The Committee attach great importance to the timely comple-
tion of the Ganga Action Plan which is being executed at a consi-
derable cost to the Central Government. 'I1he Committee have been 
assured, by the Ganga Project Directorate that the plans of action 
are proceeding according to schedule, that all schemes for execu-
tion during the 7th Pla.n will be sanctioned in time and expected 
to be implemented by the end of the Plan. The Committee a.re, 
however, perturbed to note that in the first two years cf its opera-
tion the Ganga Project Directorate has failed to utilise the finan-
cial provisions to the extent of Rs. 30 crores as against the pro-
vision of Rs. 62 crores; for the year 1987-88 the requirement of 
funds has been estimated at Rs. 60 crores whereas in the original 
estimates the provision made was only Rs. 48.'00 crores and in the 
revised estimates the provision has been reduced by Rs. 3 crores to 
Rs. 45.50 crores (about 75 per cent of the requiremen t only). The 
Committee also note that fOr the year 1988-89 the projected require-
ment is stated to be Rs. 80 crores whereas the provision has been 
only Rs. 57 crores (less than 75 per cent) in the budget recently 
presented to Parliament. The present trend of provision of funds 
leaves over Rs. 100 crores for the last year of the 7th Plan as 
against the estimated requirement of funds to the extent of Rs. 
64 crores. The Committee therefore feel that the prOV1Slon of 
funds and presumably the progress of work have not. kept pace 
with each other adequately so far and that with the present trend 
ot progress, the desired target of completion of work and, removal 
of pollution to the extent of 90 per cent due to domestic sources 
may not be achieved by the end o~ the 7th Plan. The Committee, 
therefore, suggest a fresh look at the progress of action as at pre-
sent so as to put the targets in their right realistic perspective and the 
steps that should be taken to accelerate the tempo of work. 

Reply of Government 

The Action Plan formulat~d in December, 1984, was only a 
strategy document identifyin.g the types of S{!hctne~ and indicat-
ing the total amounts of B.s. 250 crores calculat~d on the basi'S of 
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rough per capita cost, the actual process of idf!Iltification and 
preparation of schemes was taken up only in June, 1985 after the 
Ganga Project Directorate was set up. In the first meeting of the 
CGA held in October 1985, the Chief Minist.ers of all the three 
States agreed that the detailed project reports would be submitted 
by the end of 1985. However, by that date only 34 schem€'S were 
submitted at a cost of Rs. 19.23 crores all of which were sanctioned. 
In view of this late start to the programme only Rs. 6.52. crares 
could be utilised during 1985-86 as against the inWal allocation of 
Rs. 10 crores. The budget Estimates for 19'86-87 were formulated 
during November. 1985 in which on the basis of assurance from 
the three States in CGA meeting, the allocation was kept at Rs. 
52.8 crores. However, on a realistic assessment later on, the revi-
sed estimates provided for Rs. 25.80 crores only which was utilis-
ed. 

So far as the year 1987-88 is concerned, the reduction in the 
revised estimates was necessitated dUe to resource constraints in 
t.he context of the drought situation in the country. Out of the 
R.E. of Rs. 45.50 crores, Rs. 43 crores has been utilised. The short-
fall in the volume of expenditure as compared to the R.E. was 
mainly because of serious disruptions to work caused by stafl' strike 
in UP Jal Nigam in the working season. The Junior Engineers' 
strike has continued even beyond March. 1988. These are unfor£, 
seen factors beyond easy control but in spite of all this, the different 
agencies had tried hard to step up the pace of work. 

The provision for 1988-89 has been made after taking into ac-
count the overall resource position by the Plan..'1ing Commission. 
The sterrin'g Committee at its 13th meeting held on 25th April, 
1988 reviewed the position in detail in consultation with the State 
Governments. Till 15th May, 1988, 214 schemes have been sanctio-
ned at a cost of Rs. 217.91' crores. By June, 1988 another 20 schemes 
at a cost of Rs. 50 crores will be sanctioned taking the value of 
sanctions to about Rs. 275 crores. Several steps have been agreed 
to in the Steering Committee meeting to expedite the proeress, 
such as--

(i) StePs should be taken to ensure that all sanctionable 
schemes are cleared by 30th June, 1900; 

(ii) In view of a much larger work base available at pre-
sent in tenns of sanctioned schemes, implementation of 
schemes should be strengthened, and, expedited absorb-
ing more funds in the last two years of the 7th Plan. 
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(iii) State Government should aim at a higher target that 
what is reflected in the budget estimate of Rs. 55.50 crores 
for 1988-89. 

[Ministry of Environment and Forests O.M. No. H-ll013/4/ 
88-CPW (GPD) dated 11-10-1988] 

Recommendation (Serial No.4. para 40) 

The Committee note that in respect of 4 completed works iri Uttar 
Pradesh, the actual expenditure has exceeded the sanction by 
Rs. 23.27 lakhs i.e. by nearly 13 per cent. The Committee appre-
hend that similar trend, if existing in other works on completion, 
could result in the flnancial estimation going away. The Committee 
therefore, recommend that adequate financial control may be 
exercised at every stage so as to ensure that costs of works are 
contained within the estimates. 

RepJy of Government 

The UP Government have been asked to furnish data in detail 
justifying the cost increase in respect of the 4 completed schemes in 
the State. Regarding control in future, the three State Governments 
have been asked to inform GPD promptly about any increase in 
the scope of work or cost escalation and take approval of the GPO 
before exceeding the estimates. 

[Ministry of Environment and Forests O.M. No. H-l1013/4/ 
88-CPW (GPD) dated 11-10-1988] 

Recommendation (Serial No.6, Para 42) 

The Committee are surprised to note that for one work costing 
Rs. 96 lakhs, no funds have been released though the work has been 
completed and that at Kanpur, expenditure incur.red has been far in 
excess of the funds released. The Committee recommend that the 
causes may be looked into for appropriate action. 

Reply of Government 

This relates to the renovation of Ghat pumping stations and 
improvement to some of the Ghats at Varanasi taken up the UP 
Government itself prior to the commencement of the Ganga Action 
Plan. However, since the nature of the schemes is Similar. the item 
has been included in the Ganga Action Plan for Varanasi for pur-
poses of monitoring and coardiation. 

[Ministry of Environment and Forests O.M. No. H.ll013/4/ 
88-CPW (GPD) dated 11.10.1988) 
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Beeommeadation (Serial No.7, Para 43) 

The Committee are perturbed to note that out of 20 works taken 
up for execution at Patna, 18 of them are already overdue for com-
pletion, but only one WQ1'k has been completed. The works overdue 
for completion include as many as eleven works which ought to 
have been completed by January. 1987. The Committee recommend 
that the slow progress may be looked into for necessary remedial 
action. 

Reply of Government 
The pIlor progress in the case of Patna schemes is mainly becaUse 

the target dates for completion had been set even before the esti-
mates of the schemes could be considered and finalised in consulta-
tion with the 'State Government which took consideI1able time. 
Initial progress 'of the schemes has, no doubt, been slow. The 
matter has Slince been discussed in detail with the Bihar State 

Government and the GPD has been. assured that all the sanctioned 
schemes will be completed before the dead line of 31st March, 
1990. Incidentally. out of the 20 works referred to by the Committee. 
5 have already been completed and the remaining have made sub-
stantial headway and all possible efforts are being made to ensure 
their expeditious completion. 

[Ministry of Environment and Forests O.M. No. H-l1013/4/ 
88-CPW (GPD) dated 11-10-1988] 

Recommendation (Serial No.8, Para 44) 

The Committee also note that as against funds released to the 
extent of Rs. 529.93 lakhs for all the locations in Bihar State, the 
total expenditure so far incurred has already exceeded the funds 
released by Rs. 11.311akhs. The Committee also note that this trend 
is due to the position obtaining at Patna and Chapra wherein funds 
released were Rs. 434.33 lakhs, whereas expenditure incurred has 
been Rs. 473.70 lakhs. The Committee recommend that the contri-
butory causes in this regard should be reviewed. 

Reply of Govemment 

The figures appear to have been taken on a particular date dur-
ing the year and are not consistent with the figures furnished in our 
evidence. The position as of 31st Man:h, 1988 is out of lUi. 924 
lakhs released, expenditure is Rs. &94 Illlms in Bihar. 

[Ministry of Environment and Forests O.M. No .. H-11013/4/ 
. 88-CPW (GPD) dated 11-10-1988] 
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Recommea~ (Serial No. 11, Para 47) 

The Committee note that the executing agencies have furnished 
certificates of utilisation of funds to the extent of only Ri. 4.86 
crores as against release of funds to the extent of over RB. 31 crores. 
The Committee also note that one of the organisations that have 
furnished certificate of utilisation is Allahabad Nagar Mahapalika 
whereas according to the statement furnished to the Committee, no 
funds were released to the Nagar MahapaUka in 1985-86 or 1988-87. 
The Committee desire this discrepancy to be reconciled. They also 
recommend that the progress of utilisation by the executing 
agencies may be duly monitored by ensuring periodical scrutiny of 
the accounts by internal audit. 

Reply of Govel'!DD1ent 

During 1985-86 and 1986-87, funds to the Nagar Mahapalika were 
not made available directly but through UP Jal Nigam. The sub-
mission of utilisation certificates is clearly mentioned as a condition 
While all schemes are sanctioned. The implementing agencies have 
again. been asked to furinsh utilisation certificates upon completion of 
schemes as well as utilisation certificates for funds released annually. 

[Ministry of Environment & Forests O.M. No. H-llOI3/4/ss..cPW 
(GPO) dated 11-10-1989] 

Recommendation (Serial No. 12, Para 56) 

The Committee find that evoen though the industrial pollution 
of river Ganga in terms of quantity is to the extent of 25 per cent 
only, in toxic terms. it equals or is more than the extent of pollu-
tion by domestic sources. The Committee are informed that the 
Ganga Project Authority has not assumed direct responsibility to con-
trol industrial pollution and this menace has to be dealt with as 
per- laws of the land. The Committee would like the Ministry I 
Central Board to issue directive to the State Boards for talong re-
course to the powers vested in them to deal with the situation 
effectively. The decision of the Supreme Court in the cue of M. 
C; VehtaV. Union of India in September last is an eye opener in 
tbts direction. 
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Beply of Gevernment 

Out of 264 industrial units which discharge their effluents into 
the river Ganga, 68 industrial units have been identified ali gross 
polluters considering the volume of discharge (more than 1000 kilo-
Htres per day) and the characteristics (high content of toxic 
materials) . These 68 units have been asked to set up treatment 
facility in a time bound manner. Of these 34 units are in UP, 5 
in Bihar and 29 in West Bengal. 

The GPD in consultation with the Central Government Minis-
tries and the State agencies concemed has been reviewing the posi-
tion periodically and has been pursuing the setting up of the treat-
ment facilities in these cases. The position at the end of August, 
1988 is as under:-

i. Treatment plants provided 

ii- Treatment plants under collltructioD 

iii. Industries which have not responded or delayina action 

iv. Units closed 

TOTAL 

25 

11 

27 

5 

68 

Action against the 27 units in category (iii) is under way for 
not setting up the treatment facilities. 

To enable the State Gov:ernments to initiate action in appro-
priate cases, powers under the Environment (Protection) Act. 1986, 
have been delegated by the GoV!ernment of India to 20 States of 
Andhra Pradesh, Assam, Bihar, Gujarat. Goa, Haryana, Himachal 
Pradesh, Jammu & Kashmir, Karnataka, Kerala, Madhya Pradesh, 
Maharashtra. Mizoram, Orissa, Rajasthan, Sikkim, Tamil Nadu, 
Meghalaya, Punjab and Uttar Pradesh. Regarding the remaining 
States. the Central Government has asked for their consent for 
delegating these powers. It is expected that these State Govern-
ments will take recourse to the powers vested in them to deal with 
the situation effectively. 

In the context of Supreme Court decision, out of 69 units which 
did not have primary effluent treatment plants and hence were 
ordered to be closed down, by 21st April, 1988, 49 have put up the 
primary ETPs and in the case of 7 units, the ETPs are under con-
struction. 

[Ministry of Environment and Forests O.M. No. H-l1013/4/ 
88-CPW (GPD) dated 11-10-1988] 
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Recommendation (Serial No. 17, Para 77) 

The Committee do not consider that monitoring of the imple-
mentation of the Ganga Action. Plan has yet come to an effective 
stage beca'ilse the progress of work at various places has not kept 
adequate pace for achievement of the prescribed targets by the due 
dates and the financial provision has also fallen short of the esti-
mated need's, at least upto the end of 1985-89. It is difficult to re-
concile that whereas in certain places funds released have remained 
unutilised, there are other places wherein expenditure incurred has 
been far in excess of the funds released, yet in other cases, sanc~ 
tioned funds have not been released. The Committee urge- that 
the monitoring mechanism should be further strengthened and 
geard up so that it becomes an effective instrumen.t for keeping a 
strict watch on the regular flow of f .. lOds and also timely imple-
mentation of the various projects. The Committee also recofll-
mend that the monitoring mechanism should evaluate the perform-
ance of each completed work vis-a-vis its objectives to be achieved 
by it on a regular basis so that shortcomings could be rectified and 
effectiveness improved. This is all the more necessary since Ganga 
Action Plan is an epoch making project and the difficulties being 
encountered in its execution and solutions found for the same can 
be gainfully taken note of when similar projects are undertaken sub-
sequently for other rivers. 

Reply of Government 

At the recent meeting of the Steering Committee, this and other 
recommendations of the Estimates Committee were considered in 
detail. It has been agreed that a special technical group compris-
109 experts will visit major work sites and assess the performance. 
Detailed diSC'Ussions have also been held with the State Govern-
ments about 1988-89 Works Programme and targets for physical 
progress and expenditure established. 

[Ministry of Environment and Forests O.M. No. H-l1013/4/ 
88-CPW (GPD) dated 11-10-1988] 



CHAPTEBW 

RECOMMENDATIONS/OBSERVATIONS WHICH THE 
COMMITTEE DO NOT DESIRE TO PURSUE IN 

VIEW OF GOVERNMENT'S REPLIES 

Recommendation (Serial No.2, Para 15) 

The Committee note that Central Ganga Authority has been 
created by a GOV1ernment's Resolution dated 16th February, 1985 to 
oversee the implementation of the Ganga Action Plan. They, how-
ever, feel that since the Coentral Ganga Authority has to deal with 
a very large number of local bodies, industries etc., it should have 
been vested with some statutory powers. The Committee only hope 
that the organisational set up as at preaent in existence will be able 
to cater to the onerous job of completing the project as per time 
schedule. 

Reply of Government , 

Since the focus of the Action Plan in the first phase was on 
preventing pollution from Municipal waste and as many organisa-
tions like local bodies. State and Central Government agencies were 
involved, the organisational structure for the Ganga Action Plan has 
been devised to associate these different agencies. Accordingly, the 
Central Ganga AuthOrity with the Prime Minister as Chairman, is 
the forum at the highest level for policy directions which includes 
the Chief Ministers of UP, Bihar and West Bengal as well as the 
Union Ministers and others concerned as Members. The Steering 
Committee under the Chainnanship of Secretary (Env.) similarly 
includes the Chief Secretaries of UP, Bihar and West Bengal and 
other Secretaries to the Government of India concerned as well as 
Technical Experts. All out 'efforts are being made by all concerned 
to ensure expeditious completion of the schemes under the Ganga 
Action Plan within the stipulated time frame. 

[Ministry of Environment and Forests O.M. No. H-11018/4/ 
88-CPW (GPD) dated 11-10-1988] 
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JCeeammeH.u.n (Seria' No.5, P-. ".~ 
The Committee note that one of the scaemea ~ .. n in 

Uttar Pradesh is electrification of stNet l.i&bt& ~ing ;.t. p.ts at 
Varanasi at a cost of Rs. 18.78 lakhi. 'lJheC~:lUIe of the 
view that· the admissibility of this type of work for ~) iuncecl 
out of Ganga ActJon Plan funds may be rewiewed by the Ministry. 

Reply of GoverDment 

}4'or Varanasi, where the city and tlte rMr are· indtS'tfnguish-
able in daily life, a multi-sectoral spedal actloh 9rogr&mme W1!IR 
confide. and approved. by the Cen tl'a I Ganga Autborit¥, 1m. 
provfiment and reDOvation of ghats is. a part of this special ~tk>rl 

11l1ogramme and the expenditure over the eleetrifleatioR of street 
lights leading to ghats has been incurred under the programme. 

l Ministry of Environment & Forests O. M. No. H-l1013/4/88-CPW 
(GPD) dt. 11-10-88] 

Recommendation (Serial No.9, PlPa 45) 

The Committee note that out of the total eetinlaieQ cost of 
11s. 291 crores the expenditure to be incu~· in; ad."ClIiDd Cal-
cutta has been to the extent of about Rs. 124 crores. While the 
Committee attach great importance to the schemes concerned with 
loral sanitation' and drainage facilities for control of polluticn, they 
would like the ·NfiaMtry to consider whether the cleaming of Ganga 
beyond Calcutta port is called for to the propO'Sed extent, because 
beyond that point, the river is greatly affected by tidal conditions 
because of which the port authorities ate undertaking dredgin~ of 
the river basin for naVigation purposes at. a considerable cost to the 
Central exchequer. 

Repl~' of Government 

The Calcutta Port stretches all the way dow!! td Diamond Har-
bour. For purpose of Ganga Action Plan only the Calcutta Metro-
pe>litan District has been taken. However, the tidal influence of 
th~ river goel upd;ream of Calcutta Port as well. Furth8l'more, the 
tidal influence also has the efleetof am.eJing :pblhdt. up and 
down stream throughout the MetropalUan Dtswict. It is, tweiore, 
ellential' that an integrated view of controlling the poll utten coming 
into the river f8 taken. 
(MInistry of Knvil'onment & Forests O. M. No. H .. ll~la/4/UCPW 

(GPD) dt. 11-10-88] 
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Reeoamaendatlon (Serial No. 10, Para, 46) 

rhe Committee note from the table relatlng to West Bengal that 
tht' progress of works has not caught up with the speed needed 
though works costing substantial outlay have been sanctioned.l"or 
Calcutta Co.rporatiQn Area (Rs. 38.67 crores) and the Kamarhati Bara-
nElgar region (Rs. 11.05 crores) no funds have bef'n released for the 
far.-ner and only Rs. 64 lakhs have been released for the latter. 
The Committee also note that as against funds needed to t.he extent 
of Rs. 87.64 crores for West Bengal, funds released have been to 
the extent of Re. 11.77 crorn 80 far. As against this, t.he expenditure 
i:Qcurred has, however, been 10 excess of funds released byRs. 5 crores. 
The Committee feel that there exists some lack of c.oordination 
of undertaking works and release of funds and wvuld recommend 
that a review of the position may be conducted to put the whole 
operatIon on proper footings. 

Reply of Government 

Here again the figures in the report do not tally with the figures 
turntshed to the Committee. The position as on 31-3-1988 for the 
expenditure incurred by West Bengal is Rs, 23.lS crores as against 
r£'lease of as. 23.35 crores. 

[Ministry of Environment and Forests, O.M. No. H. 11013/4/88-
CPW (GPP) dated 11-10-3'3:J 

Recommendation (Serial No. 14, Para 70) 

The ,Committee feel that a similar situat:on must be existing in 
other cities as well wherein under the Ganga Action Plan the ex:st-
i~16 facilities are upgraded or renewed or fresh facilities are pro-
vided. The Committee recommend that both for Kanpur and for 
.::.lher places the matter relating to maintenance of the facilities and 
financial provision therefor should be fully looked into and provided 
for now itself so that the investments that are now being made, do 
net become infructuous aft~r some passage of time. 

Reply of Government 

The steering Committee has examined the issues in regard to 
,)[,eration and maintenance of sewage treatment plants]n details in 
cOllsultation with the state Governments. On the basis of t.he dis-
cussions, the financial and organisational arrangements will be 
p!ace;i for consideration of the CGA at its next meeting. 

tMinistry ot Envil'onment and Forests, O.M. No. H. 11013/4/88-
. CPW (GPD) dated 11-10-8'81 



CHAPTER IV 

RECOMMENDATIONS/OBSERVATlONS IN RESPECT OF 
WHICH GOVERNMENT'S REPLIES HAVE Nor BEEN ACCEPT-

ED BY mE COMMITTEE 

Beeommeadation (Serial No. 13. Para It) 

The Committee consider it unfortunate that the city sewage 
system established in 1952 and improved upon in 1970 at a consi-
derable cost, had not been maintained properly by the local autho-
rHies, as a result of which the domestic wastes are being allowed 
to overflow from the sewage line and pollute the river Ganga day 
ty day. The Committee also feel that lack of proper maintenanrc 
hos resulted in the Jajmau main sewage pumping station to Decome 
cbsolete and wornout because under normal maintenance. main 
lop.wage pumping stations function at other places for consiaerably 
lon.g period. 

Reply of Government 

While poor maintenance is certainly a major reason, it is also 
b) be noted that the capacity of the Jajma\.1 pumping station was 
limited to 80 MLD compared to present requirement of 310 MLD 
(peak flow). 

[Ministry of Environment and Forests, O.M. No. H. 11013/4/88-
CPW (GPD) .dated U-IO-8a·l 

Reeommendati(iD (Serial No. 15, Para 71) 

The Committee noticed during the visit that the dredging of the 
river near Kanpur is being resorted to for providing adequate water 
~upply in the river basin at Kanpur. The Committee have beE'R 
informed that it would be necessary for the rredging operations to 
cr.ntinue indefinitely t.o maintain the river flow at the present level. 
The Committee, however, desire that the establishment of a water 
treatment plant at or near the site where the river Ganga i~ n.w 
flowing after changing its course, which is at a dis.tance of about 
R Kms., may be considered. This will help in pumping the drink-
i!1~ water supply from the site directly to the city by providing the 
pipelines. The Committee consider that even though the capital 
expenditure could be initially heavy, th:'S will prove substantially 
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economical later. Moreover the need for continuous dredgmg of 
the river at Kanpur will be obviated. by allowing the river to have 
its chosen course of flow without interruption. The basin of the 
river through which the river does not ·flow now could also be pro-
lltably utilised for developmental activities of the city after fecla-
mation. 

Reply of Government 

The matter pertains entirely to Kanpur Water Supply and City 
Development. 

[Ministry of Environment and Forests, O.M. No. H. 11013/./88-
CPW (GPD) datf'd 11-10-8'8.1 

Recommendation (Serial No. 16, Para 72) 

The Committee are surprised to learn tl1&t the dredged ma-
terial out of the by pass of the river basin, adjacent to the Kanpur 
cit~, is being pumped back into the basin of the river itself. The 
Committee feel this situation to be odd and would liD the con-
cerned authorities to examine how far it is in order to pump the 
dredged material into the basin itself instead of pwnping it at a site 
from which it could not possibly flow back into the river. 

Reply of Gover1lJlleAt 

The matter concerns the Kanpur Water Supply. Hence it has 
been taken up with the Government of Uttar Pradesh. 

[Ministry of EnviTonment and Forests O.M. No. H-11013/4/88-
CPW (GPD) dated 11-10-88.] 
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RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH 
FINAL R.EPLIES OF GOVERNMENT ARE AWAITED 
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APPENDIX 

(JliIk Introduction of the Report) 

AlUliYI{I of ~Actloll Taken by Govm.lMllt Oil the 62nd Rlport of Estlmatel Committ. 
. (Elllrtlr Lolc Sablra) 

1. Total number of Recommendations . 17 

II. Recommendations/Observations which have been accepted by 
GovcrnmeDt. 

(Nol. 1,3,4,6,7,8,11,12,17) 

Total. 

PCn:eDtap 

III. Recommendations/Oblervations which the Committee do not desire to 
punuc in vicw of GovernlDCnt's repllel. 

(2,5,9, 10, 14) 

Total. 

IV. Recommendations/Observations in respect of which Government', replies 
haw not been accepted by the Committee. 

(13,15,16) 

Total 

V. Recommendationl/Obaervations in respect of which final replies of 00-
WlrDmeDt are stili awaited, 

Nil. 

9 

53% 

5 

30% 

3 

18% 
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